
       

  

     
 

  

       

   
       

      
   

 
  

   

    
      

       

       

        

         

       

       

              

             

      

                 

              

            

      



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH

CSP No. 6523&232INCLT/MB/MAHr2017

3. The chairman of the meeting has filed his report dated 15e June, 2017 which is

amexed as Exhibit I to the Petition.

After going through the submissions made by the Counsel and averment made in the

Petition and without commenting on the proposed scheme tlte following directions are

issued to the Petitioner Company, that:

1. The petition is admifted.

2. The petition is fixed for hearing on 146 Au8ust, 2017.

3. To ptLblish a notice of hearing of petitiorL in two local newspapers viz. one in

Engli$h Language and one in Vernacular Language i.e. Marathi Newspaper, both

having wide circulation in Mumbai as per Rule 15 of the Companies

(Compromises, Arrangements and Amalgamations) Ruleg 2016 not less than 10

clear ,lays before the date fixed for hearing.

4. To fiL: an a{fidavit of service regarding the directions given by the Tribunal has

been rluly comptied with, before three dear days of the date fixed for headng.

5. OrdeirdAccordingly.

M. K. SHRAWAT
Member $udicial)

DR. MISHRA
Member (Techdcal)
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